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1ip That | give hevem below the detmils of o e wsets (movable and bamovable etc. ) of mysels.

. Assets in joint name indicating the extent of joint 2w nership will also have to be given

2 In case of deposivnvesiment, the details inchading Serial Number, Amount, Dare of Deposit, the Scheine,
Name of Bank/ Instiwtion and Branch are i be given

J. Value of Bonds/Shar/Debentures as. per the cvr=t market value in Stock Exchange in respect <t liswd
companies and as per books in case of non- lisied companies should be given,

4. Dependent’, here means u person, substastialfy d:pendent on the income of the candidate.
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*(G) 1 give herein below the detalls of liabilities/dues to public Anancial institutions and government :-
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Sales Tax Dues

Any other dues
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(3) My educationsl qualification is as under:

(Give datails of highest School / University edusatirwit fll form of the certificate/ diploma/ degree course)
{(Mzme of the Scheol /Collegel University and < yer i tlzh s enurss was completed.)

{(%). ABSTRACT OF THE DETAILSGI N TN (1) TO (3) ADOVE:
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1. | Mame of the candidute ShASmUKum, /) 5
Al -f{{ﬂé»‘n} #a wparn Efvf,',f
2. Full postal address — 3 3 AL 32 PAg TRTY Chorferrge, . |
3. | Number and Mame of the const sy . O ip !’51113 g, 21 lar T
| state o : S
[ 3. Mame of the Political party b s * T R S
! candidate (otherwise write *[nd=za. ettt

passed (other than those refarred 1oin 2 26)




[ ) Tasal wamber of Perding cases whre the : |
: cour {5) have taken cognizane -
£ e Ty B - 1 Y iy i 1 AMOTR
: _{Incume: Toa Return fifed | =
TG Candidaie AVIFE IR G 207773 " |32%43 /3.0 |
: | (b Spouse: AGSFPL D031 A I 2.8 N iL_,-' 1% qﬁzxq_;
c DS’“'“““ % PR - K et Ao i
Lol o, i o A g st i v R
||| Description joeir Spouse | Dependent-1] Dependent-il_| Dependent Il
A Moveable r‘!! Time 1 ‘}
Asset (Fotal value) _f¥59 0065y - L | L, e
[ B Immovehle = —byerer i {
Asset : 4]
(1) | Purchase Pricc and
Development Cost af
immovable Propery
(Total Velue)
(i) | Approximate Current
Market Price of
Assc: {Total Value) =
7 Linbilities
{1} Government
dues (Total) _
(i) Loans from Bank, [73Y% /9%
Financial Institutions and
athers (Total) z i
8. | Highest educational qualification: F
(Give details of School / Universityedt: ion with full form of the certificate/ diploma/ degree
course) (Name of the School /College! | "versity and the year in which the course was completed.)
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Nvte 1, ATdavit should be flcd Tatest by 3,00 M on the tast date of filing rominations.
2 Affidavit sunald be sworn befor: an Lath Commissianer or Mayrstrate of the First Class
Publiz.
3. All colening should be filled up and 1o columa

iir hefore a Nmary

1o be left blank. [Fihere is no information to furmish in respoct of

any item, either “Nil™ or “Mot spplicable”, as the case may be. should be mentioned

4 The affidavit should be either typed o writen legibly and neafhy.
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